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BalkriShha Gahpat Tonde
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«+. Applicant,

Central Railway, | ... Respondents, .
CORAMHON'BLE MEMBER(Jj SHRI B,5,HEGDE,
HON'BLE MEMBER(A),SHRI P,.P,SRIVASTAVA,

TRIBUNAL'S ORDER;(FINAL) Dateds 6/2/1996,

Shri G'DS oualia for the applicant¢

kz Learned Coumsel for the applicant statés that he has

L e 3n9ﬂ$nstructlon8 from his clients, The 0O.A, is dismissed
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Mr. BeGs ToOnde ees Applicant,
| v/s. ,
The Union of India & Ors, .+. Respondents, IR
CORAM: HON'BLE SHRI B.5. HZGDER, MEMBER (3). //7///

HON'BLE SHRI P.P. SRIVASTAVA, MEMBER (A). .~

TRIBUNAL'S ORDERS - Dts- 22/1/96.

Shri D.V. Gangal for Shri G.S, Walia for the

‘“\ applicant and Shri S,.C, Dhavan for Shri Rege for the

Respondents,

The Tribunal vide its order dt. 5/4/89 while
rejecting the MP, 157/89 had'pbserved that the ReSQQndents
may move the Tribunal after the Diuisional Commissioner
decides the appeal preferred by the applicant, lf is not

* known whether the Divi. Commissioner has passed any order.

- The Respondent is therefore directed to collect the.

pation and g furnish the same to the Tribunal on the

.ai%nguith copy of last order dt. 5/4/89.
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2. Mr. V.G. Rege,Adv,

for the Respondents,
v

SECTIUN OFFICERS,

' xt-date of heahing. Copy of order be given tc the parties~~
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